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• 	

4 ( 

• 	 MR. 

FOR I HE RES 	 • . .IVIR, s. L11J 	'Z G '( 

	

4.. •1 • DI.... a. a. • • S S • a4. •.I •• a a 
	.a a S.. a.... a. a • a a a • a.. .. • • a. ai •a a. •.. •. • 

OFFICE NOTE 	 JJATE - 

	

ORDER 
• • a • a a I S I 4 I S a • a 0 5 • S 5 • • S 5 5 5 • I I a a • a. 1.1.1 I a a . a • • a a•••• 11.14 5 lll•Il•• . 

i?iLs #prOteation is t, 
• 	roFm.  and within 	tim 

• 	 . F. of Rs. 50I 
de sifr'l vide. . t  

• 	 BD No.. 

• 	 Lj$:'; 
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28.7.95 Mr G.E. &ingtpr the applicant 

subnits to withdraw this application 
without prejudice to his contentions 
as hoiproposes to file two separate 

applications. Prayer is allowed. The 
application is disposed of as withdrawn 
without prejudice to the right of the 

applicant to aibmit fresh application$ 
and raise all the contention8 that 
have, been made in this application *  

Copy of the order may be 
furnished to the counsel for the parties. 
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PPLIC4TION UNDER SECTION 19 OF THE AXIINIIISTR4TIVE 

T RI B UN 	CT, 19 85. 

For use in the Trihunels Office : * 
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: RE C 1ST R T I ON NO: ------------ 
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INTHE CENTRt D1INISTR1IVE TRIBIJN Q. 

* PRINCI1L 8ENCH,, NEW DELHI. 

* ADDITIO L BE1CH rF GUU H 4I (ST rTE or • 	-7,1). 

E3ETWEE'N 

Shri Selarn N' ilo Singh,son of Late i(hoidum Singh, 

residcnt of Thsnga Xerng Villec ,P.O. end P.S. 

Noirng, 9ISHNUPLJR DISTRICT, P12nipur, 

•• 	EELII,. 

4 D 

The Union of Indie,representcd h,y 

Post Mestr 	nr21 North Estrn Circle, 

Shiliong. 

The 5uperintendent of Pest Office, 

1ripur,•et Imphel. 	... 

DET -1 L9 OF THE 4FPLICT ION 

1, lerticulers of the Applicent: 

(1) Name of the qpplicant: Ss.lem N i lo Singh. 

Name of father 	: Lets Salem Khaidum Singh. 

Drsjontjcn 5d 	EXtr a Departmental 4gency 

Office in which em— (ED i) ,Thenge 	ng Extra 

pboyad 	 :Depertmentel 8ranch DPfice 

Office address 	: Ttiange Kerang Etr De- 

partnentel Branch Office, 

Thenge,Ilenipur, 

	

Contd, 3/— 	 - 

c.JYL0 
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(v) Jdress for service 

ofriotice 	 :Thsn 	Villege,P.O.snd 

P.S .fojrsng,8ishnupur 

District,Nsnipur. 

3, 	ticu1or of the order sginst whicheppli- 

cetion is mede : 

(I) Letter!o. 	I/PF/ThenQe Kereng.. 

(ii) Dete 	 - 4-8-1994. 

(i 'i paseed/isued by:— Superintendent of Post 

Uffi ce s,sn ipur .  

(iv) Subject in brief: - 

(7-,. 	A proyer for qu ashing the 

order in 

(h) 4 prsr for e direction to 

the Respondent to release the 

pay and allowances held—up 

from the month of December,1993 

till date. 

(c 2 praycr for a direction to the 

Respondents to retain the ser-

vice of the applicant. 

ND 

(d) 	further prayer for en interim 

order of stay of the order in 

NEURE— 	till the d.1spos1 

of the C5sC. 

Corltd.... 4/- 

1 
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4, Jurisdiction of the Tribunal : 

The applicant declares that the subject 

matter of the order against which he wants 

redr essal is within the jurisdiction of 

the Tribunal. 

5. Limitation: 

The 'ppiicant further declares that the 

application is within the Limitation period 

prescribed in 5ction 21 of the cmiriis-

trati,e Tribunal ct ,19 85. 

6, Facts of the case : 

(I) Thatthe applicant was appointed as 

anD<tra Departmental •gcncy with effect. 

from the forenoon of 1-11-1.973 on a 

n'cnthiy allowance and usual adhoc increaaC 

,ide Order No.H 105(F) dated 13-12-1973, 

and was posted at Thaga Karang,Extra 

Departmental Br snch Office ,within Moi-

rang Sub-Post Office. 

true copy of the said order of appoint-

ment dated 13-12-1g73 is enclosed hereto 

and crrked as NEXURE-.1. 

(ii) That, Since the time of said appointment 

the applicant has been working sincerely 

and obediently till date without any stigma. 

In the meantime his monthly alloiance hs 

been increased upto around Ps.600/-(Rupees 

siX hundred) per nnth. 

Contd... 5/ 

_c 	- 
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WE 

Tht,sometime in the month of 

September.,199 3  the lnpector of 

Post Office,ChurachaflbPut sub-

Division,iianiPur charged the appli-

cant along with another Extte De-

partmcntsl Delivery ganey(DD) 

to the fact that some IlailBags were 

not received by the Sub-post O?f1ce.: 

.floirang from the 8pplicSttS Brnch''•: 

Office vjdC Letter No.1/O/TRR/CCP/ 

93 dated 7-9-1993. 

true copy of ti-1 c,  said  letter dated 

7-9-1993 is enclosed hereto and marked 

tin cännection t,jith the Letter( 	UB.:3L2 

the 4pplicant submitted his reply dated 

15-9-1993 stating that 1aii ccount 

Exchange Daily Service(despatch and 

delivery) between applicant 'a Branch 

Office and sub-poet Office Moirang was 

the duty of E 004 and therpfore,the 

applicent was not responsible for the 

sarn9.Th-- 

(Iv) That,on rc1pt of the applicant's 

reply(ER:./ 3)., the Inspector of 

Post Office ,.Chur achsndpur S ub-Di vision 

Cond... 	6/- 
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:. 

Sub - D1uj1on conuyCd a Letter to 

the Sub Past Nester ,Noiraig Sub-Pt 

Office to thc effect tht the matter 

had been settled and therefore,pey and 

allowance of thc .pplicsnt might be re-

leased vide Letter No. 1/EO/Ir1R/ccp/g3 

dated COP 7-10-1993. 

4 true copy of the Letter dated 7-10-1993 

is enclosed hereto end marked as 	NExuRE-/4. 

(v) Thet,suprisingly Cnough,since December 

1993,the pay nd ellouarce of the applicant 

have been hcld-up without assigning any 

reesnthereaf.Qn Cnquiry also nothing was 

disclosed to him while hisserulces were 

still utilised,OnI on 4-8-1994 the Respondent 

N0.2 issued a letter addressed to the appli-

cant dicting him to hand over charge to 

one Shr,i O.Rajen Singh who has been appointed 

s E0/811 of Thenga Karang EDBO vide Letter 

No -itv/Thanga Karang dated 4-8-199, 

4 true bopy of the letter dated 4-8-1994 

is endased hereto and marked 

(vi) That,no one claiming himself to be Shri 0. 

Rajen Singh ne to take over the charge and 

as such the applicant is still working as 

ED;4 of Thanga Karang till date. 

Gontd .... 7/- 

SjVi. SyL 
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(uii Thet,the epplicnt filed on pp1ict1on 

- 	 an —6-194 demanding his pey end allowances 
ii 

6jcDecsmnber,i93 but the respondent NO 	p5Id 

no heed to the demand n;li has he given any reason 

thereof. 

true copy of the application dated 

3o*-3—l993 is enclosed hereto and mrked 

as 

(viii) That, the applicant suhmits that the appointment 

of the said Shri O.Rajendra Singh in piece of 

the applicant while the post of the applicant 

being pieced hung in thB balncE arrourits to his 

removal and therefore such whimsical 8cts coupled 

with direction of handing over charge in 	NEXURE- 

4/5 

 

is violative of the 	4rticle 14,15 and 311 

of the Oondtltutjofl since others who are equally 

51tuetd have been 2l1owd to continue. 

(1*) 

	

	Thst,flofl—Payfleflt of th pay and allowances from 

the month of December ,igg3 without, seigning 

any reason thereof end the direction in 	NXU: 

with threat to resorting to police help 

suffers from the vice of violation of the na- 

turd lUStICS and thercfae the5? is liable 

to e quashed in 1imin9. 

(x) 	Tht,thC applicant submits that the appoint- 

ment of the said Shri O.iejsndra ingh in 

plebe of the applicant while in post of the 

latter being plsced leaving in the beience 

Contd.. ,8/ 

£L4Ati 
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Liance amounts to removal of the applicant 

and therefore, such shimsical acts coupled 

with direction of handing over cherq in 

is vio1ati\i of 	ticles 14, 

16 and 311 of the Constitution. 

Reliefs sought 

Th humble applicant prays that Your 

LordehiPs be pibas5d to isSUo - 

(i)4 writ in the nature of certiorari for 

quashIng the order in 

(II) q writ in the nature of i1endamus direc-

ting the respondents to release the pay 

and allowencs of the applicant held—up 

from the month of Desmber,1993 till date. 

(III)  writ in the nature of prohibition rPs-

training the cspondents from any act of 

removal or termination of the service of 

the applicant. 

Interim order : 

It is prayed that the order in 

be stad till the dspo.el of the C3g0. 

Dtai1s of the rE'mediOs exhausted: 

raprescnt.stion by way o'f, appeal dated 

30-8-1994 was made to the respondnt No.1 

but t3 no effect. 

true copy of thc representation d atod 

ContJ. 	•.g/- 

S.JVjO. 	LA 
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dated 30-8-1994 is endosed hereto Pnd 

marked as 

10, flatter not pending with any other Court. 

The applicnt further declares thét the 

mettr rgordig which this application 

has been rnadc is not pending before any 

Court of law or any other Bench of the 

Tribunal. 

II. Particulars of Postal order in respect of the 

application fcc, 

tumber of Indian postalorder. 	O 	L1O 

1ims of the Issuing cost Office :Imphal 1ost 

Office,. 

Date of issue of postal order: :iS. 

Pt Office at uhi:ch payablo Guwahati. 

12, Ontajis of Index: 

n index in cuplicate thntpinig the 

doinnts to ho relief upon is enosed, 

13. List of Endosures: 

14 I true copy of the 'Order N.H 106(v) 

dated 13-124973 appointing the applicant 

to the 1-oat of ED at Thanga Oarnng, 

Xtr.a Departmental Sranch Office 

40NEXURE- 4/1 

4 truC copy of the Letter No. 1/FD/TRR/ 

CC/9.3 dated 7-9-1993jssued by the 

Inspector of [-ost OfficO,Churachnndpur 

( E X U pr.- i/ 2 

true Copy of tho apPlication/reply 

- 	 dated 15-9-1993 by the applicant, 

.•t[XUR-/3. 

Contd ..10/- 

L 
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4. 4,: true copy of LcttCt O. —1/E..0/IRR/CCP/ 

93 dated 7-10-1993 of the Inspcctor of 

Foet OfficeS,Churechendpur Suh—Diuisio, 

EXURE—/4. 

54 t ruC copy of Lettr o. I/F dated 

4-0-1994 of the Superintendeiit of ost 

• 	 fJfficc,inipUr 

6. 	truc copy of the .eppliction dtd 

8-8-1993 submittcd by thcpplicent to 

the 3uPrirtendcnt of I-ost 010 fice,fienipur. 

EURt.-6. 

9iqnture of the pplic?nt. 

I, elm kilo Singh,son of Lote S.Khoidum 

in9h of Thngo Kreng illegc,-,0.nd E-.S.ftiirang, 

E'ishnupur Dietrict,Fnipur do hereby verify that the 

contents from precrephs 1 to 13 of the petition sre 

true to my peronl knouldge and belief and I have 

not suppressed -y  rnetcriel f8ct. 

Osted,Cuwshpti, 	. 	 .. JV--Lo,' 
The 1L1JuLy J,199S. 	. Sinture of the pplic-Tnt. 

• To 

The Registrr, 
Centrl iministrotive trihunsl, 

• dditjonpl Bench e t Guuhptj, 

U 
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IN D!X 

1.No.rticu1r of docunicnts 	qe 'Remrks: 

 Copy of 	the 	n ppaintmnt 

ordr No. H 	106(F) 	dtcd 

1-17-1973 of 	thE 9 updt.of 

ost 	0ffirc's,Nnipur 	& Ngo1nd 

)iun.of 	hri S.Nllo 	ingh. 

 Cop 	of Lcttnr No. 	—I/D/TRR/CC/ 

93 detcJ 	7-9-93 of 	Inpector  0 f 

uficee,Churdi 	nrpur 	iub— 	i3_I 
Diijsjon, 

 pp1icotion dated 15-9-93 sub—. 

cnfttsd 	bys.Nilo Sinçh to 	Ins- 

pEctor 	of ftst3ffices,Churs— 	1' :NrXuRE.../3 
chenpur Sub—Jivn. — 	— 

 true 	copy of Lctter 	No?.  
IRR/CCP/93 dt, 	7-10.-93 	the 	Ins- 

pector of Voot Offio.e Ccpur 
'ii. 	S E(Lj-/4: 

71 Truc 	coy 	f 	Lcttrr No  

Thno s 	4-8-94 of tho 

Supdt o' 	Fost Officcs,nenipjr, 	1-1 

6. Trur copy of lsst re[r.SThtti on  

suLmittedFy LJy of 	ppeE1 to 
thr, 	Foot Msts'r 	Grnri1,Forth EEstern J 
Ci7cIs,hi11ong Ny the 	1icent,1-2, ExuR—k/6. 

Pisce: 	Gujrhti. 

o ste U 	 L4 	 S. S 
2?/ 	

( 	

S ignature of th 	applicant, By: •' 

— 11b\Joc qTE 

)VLø * 
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NEXURE— Wi. 

I P_QE.Y_1 
OFFICE OF THE SUPDT.OF POST OFFICES M IUR 

N G L N U DI V TS I ON, I 1' P H L. 

erno No .H 1 06( F) Dated at I mph ci ,the 1 3-1 2-1973 

5 ingh ihN ilo S kn gh,S/U Si rn Khold urn 

Skngh of Thang Kar . png ,  has been appointed pro-

uision aiiy to act as anE.D. .Thnge Karang EDBO 

in account with Nokreng S.U.under Irnphai/Kohma 

H.O.wkth effect from the forenoon of 1 —Xi-73 

on a snonthly allwance of R;.25/— plus usual 

adhoc Rincrease. 

) 

Supdt. of Post O?fjces,Manipur Nagaland 

D!.vn, Imphel. 

Copy forwarded to :- 

	

- 	 1) The Post 1sster,Imphal/Kahima,He will 

please intimate early whether the security bond of 

the E04 has s&ncC been received 

The Inspect of Post Offices ,I.P.West 

Sub—On. 

The Sub—Post7master, Iloirang. 

The EDThang i<arang 

P/F.of RDThenga Karang, 

Sd/— Illegible. 

Supdt.of Post Offices, Manpur Nagaland 

Diun. ,Imphal. 

14~ 
44 -l- 
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( TRUE COPY ) 

1ENTSOF POSTS 

OFFICE OF THE SUB-DIVISION - INSPEcTOR UT POSTS OFFICES 

CHURCHNDFUR SUB DIVISION: CHURCHDPUR. 

To 

1, The Branch Postmaster 

Thenge Karang B.O. 

2. The EDDC) EDMC 

Thenga Kseng B.O. 

No, 	1/ED/TRR/CCP/93 Dated at CCP the 7th September'93. 

Sub:- Irregular functioning of Thanga Karang 

EDBO 	- 	 - 

The Sub Postmaster Molt ang Sub Post Office 

reported uide his Savingrem dated 16-6-93 end 17-8-93 

that due B.O.bags 7-5-93 to 11-6-93 and again from 

26-6-93 to '1 7-8793 were not received from your office and 

at the same time due B.O.bags could not be despatched from 

iloirang S • U.It is 	ery sCrious matter to ignore the 

daily mail service without any information. 

It is therefore the undersigned in the interest 

of the service has proposed to initiate disciplinary 

geinst both of you for your  such carelessness and negli-

gence to your duty and also expien why you should not 

be put off duty imediate. your explanation should reach 

the undarsignd within 15 days from the date of receipt 

of this letter. 	
- Sd!- tJ.BasurTtary - 

Inspector of Post Uffices,ChurachandPUr 

Sub-Division Churachandpur-7951 28, 

P't 

_ 
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Copy to :- 

1. The Sub Postmaster i1oireng Sub 

Post Office for information with 

reference to his Sgingrarn cited wove. 

He will held up the Pay allowances of 

hoth flPM and EDO c) EDIIC Theriga Karang 

until further direction frorn the under-

signed. 

2, The Director P,ostql Services Menipur 

Division Impyal fOr in?oriaion and 

necessary action. 

Sd/- 

(U.Besum'tery) 

Inspector of Pt Offices Churschandpur 

Suh-Division,Churachandpur -795128. 



- 	 - 

EXURE—/3. 

To, 	- 

The Inspector of Post Of?ices, 

Churachendpur Suh--D111on, 

Churachandpur, 

Sub:— Irregular function of Thanga—Kareng 

E.D.B 4 O. 
Sirl 

With reference to your Letter No./EDRR/ 

CCF/93 dstd 7th Sepemher,1993, I have the honour 

to state thatm regards the charge the Sub—Post 

ster,1orang Sub—Pest Office had not recejtd due 

B.O.bags 7-5-93 to 11-6-93 to rrid against from 26-6-93 

tol 7-8-93. 

I beg to submit as follows that I am delly 

working in my uty and regularly functioning the B.D. 

during the,atove dates on the account Boo!< Work and I 

have already reported to SRM/MQirng and Inspector of 

C.C.pur for information in time. 

That, Mail ccount Exchang e daily service 

• ig the duty of EDDA cum—EDMC but he did not attend 

to my office and he rever perfurmed his dutiesduring 

the period. 

• 	 ccording I submit that their is no ground 

for tk1ng any disciplinary action against me 

It is,threfore,reestod for our kind 

necessary action and' I shall euer 	ateful to you.  

Yours faithfully, 

• 	 Ot/Thange 	 Sd/— S.N<lo Singh 
the 15994 	

'B..P.M.Karang(Thang9) 

- 



NEXUFE- 4/4. 

( TRUE COPY ) 

X P ET MENT OF P 03 TS 

QFFIC!OF THE SUB-DIVISIONAL IN$PETOR OF POET OFFICE 

CHUR*CH 'DF4J R S UB-DI IJISION 

CH U R 4C H AN D PJ R. 

To 

The Sub-Poet Master, 

r'loirang Sub-Post O?fice,oirang. 

No.-I/ED/IRR/CCP/9,3 deted at CCP the 7-1 0-93 

Sub- Release of pay and allowance inspect 

of ED4 and EDDC) £Df'IC Thanga,Karang 

• 	 E'DBO. 

Please refer to this office letter or even 

• 	 dated 7-8-93 where in it' was instructed to held up 

the pay and allowances of above ED staffs due to their 

irregular functioning of the office uorks.Nou the 

case was jnnujrsd by me an6 thE case has been settled 

amicably on mutual understanding among them. 

It is,therefore, thepey id allowances so 

held up may please be r ele,esed and rrange'd to pay to 

both the ED staff at an a erly date, 

S d/ (U.B16UFjqT R) 

Inspector of Post Offices Churechandpur 

Sub -Division ,Chura,chandpur- 

795128, 

• 	' 	 Copy to :- 

• 	' 	 The ED 4 and ED[)(C) EDMC T hang a-Kar ang 

• 	 ' 	3d!- (U.Basurnatary) 
Inspector of Post Offices Churachsnd,pur 
Sub-division Churechandpur- 795 128. 

Cb 
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DEPRT11ENT 07  PTS ,INDID. 

OFFICE OF THE DIRECTOR POSTQ S E R V I C E S :flNIPlJRI1PH: 

795 flO1 

No.1/PF/Thanga Kareng. Dated at Irnphal,the 04.08.94. 

To 

Shri S.Nilo Singh, 

• 	 Ex—ED/3pN, Thanga Karang. 6.0. 

• 	 via - birang 5.0. 

sub: - Handing over of office articles and records 

to new selected ED/PM, Thanga Kar.ang G.O. 

It has bEen. reported by theS ub—flivis1na1 

• 	 Inspector Churachandpur that you have refUsed tohnd 

• over chargeof.ED/8p1 to $hr,i O.Rejendre ingh who 

has been provisionally appointed as ED/BPM of Thanga 

Ketteng EDBO, 

ction,pleas note that the In this conne  

functioning of Thanga Kareng.EDBC had already sufferrad 

a lot due to your shimsicel act and nonperforcriance of 

duty by you. The Post Office is a pblic concerned office 

and its dteriotation in your hands cannot be allowed. 

Hencs,you are requested to hand over the charge 

of the office in the larger intuerr- , sr of the General 

public as well as the post office 

In cese,your immediate co—operation is not 

received very painfully this department will have 

to take the help of police which may Un Ccessary 

create un—he aithy atmosphere. 

P.T .0. 

C 

- 
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Your ;m ,,f7ddjp ,-c action in the metter is 

thus 	auesttd. 

Voure frithl'ully ;  

c/—.f-.inch. 

updt.o? cet O??ices,ipniur, 

Imph1— 795001. 

Copy to : 

The 	 Insprctor of PO, 

ChurchndrUr 'or int'orrnet5.on nd further ncion. 

d/—. S j.5 irigh 

updt.f post 1JfficCs, 

Vlenipur,Imphel— 795 001, 

I7 

C' 
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IFH EL,. 

4UUUST 30,1994, 

To, 

The fost tester Gencr, 

North E estern Circlir 

Shillong. 

Re?:- LEttE3r No. I/F/Theflgr Kereng Dptd 

4-8-1994. 

B' THEi PTTER OF 

rep 'sentetion by wey of eppeel 

sçeinst the order under the shove 

re?crencC. 

I heve the honourto prefer this ro-

presentetiofl y wey of eppesi sfjeinst the. illegel 

dirreti v 	d shimsic.I 'ctsof the Superintendent 

of Post Offic5S,NeflipUr meted out to me. 

The't circe I wee eppointed es an E.D, . 

on 1-11-1973,1 heuc been working sincerely nd 

dintly et Thenge Kareng EXtre Dcpertnts1 Brench 

Office. 

Thet sorrtimB in the month of September, 

1993. 	the Inspector of Post Offices,Churcchendpur 

Sub- pjl Begs were not received from my Brench 

Office by the Sub Post Uf?icE,i'iorTng end demended 

n eXplention to thet Offcct,In connection tAth 

the chrge I submitted my reply dated 1 59-i993 steting 

tht Mil iccouht EXchengnServic8(desp'tch Pn d 

delivery) between biy Brench Office end Sub-Post 

Office oirsng usc th duty of E.D.D. 	therefore, 

I wec not responsible for the gems. 

Thet the gjd Inspector being stisfied with 

my reply mede e directive to the 5uh-Post hester 

Fbirngfor releece of my pey en6 ellowenres which 
r 	' L.Ofl -. .4., 

I 
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which wDrC hEld-up for earlE time in connection 

with thr sid c o n f u s i o n nd misun:erstnding vids 

Letter No./!D/Ip.R/CCp/g---  dated t Churechendpur 

on 7-10-1gg3 

t true cony of th si letter Ic enclosed 

he reuji th 2nl msr kccJ PS 

ThDt since JecemHer ,1993, my PLY nd 

ellowsrce heve Een Cinç hzld up without 255ining 

eny reeson thsreFor.On Enruiry elso nothing ups Jis-

closed ro mc while my sCrvices wee still utjljed. 

Only on 4-8-1994, the u rintEndcnt of ot Offices, 

1niur issued 	letter No. P,  I/F/T rg Ksrsng,Jeted 

04-08.1994 to me djtctjn9 ;1c to heni over the chere 

of D/! , VM o Shri O.Rsjendro Sigh who b25 Provisionelly 

been eppointed cc ED/BPN, 

rruE copy of the siCi letter is Cnclosod 

25 0 rked 

 

as /2 

Tht no one cicimin.g himself to be tht 0. 

Relendro in gh c cmr to t eke cvr the ch crgE nor hs 

t h netter be n pursued fur ther. cco rUing]. y , I the 

p2t.jtjoner continued to work end is still workire, till 

dt.In the meentirne I elsa filed efl epplicetion de-

mnding pymrrt of py 2nd •llottnces siTeDecPmber, 
1g93 •  

Thet the Superintendent of F-ost 0ffjcs 

hes else hree-rnrd m to recoEt to t-SH-ro police 
• 

	

	 helps in the Event of rny  rufusel tohend over the cherge 
to the  sid U.Rejendro Singh. 

Thet if such whimsicol ects culmining to 

forcile s5i7uri of my office undor coercion is not 
rcctifjed/ccnclled by qu-shing the cforessid orders 

ParticUlcrly in 	NEXURE-/2, it will smount to infrcc- 

tion of neturel justice of the Constitution of Indi9. 

Hence this reprEsentetio. 

P.T.a. 

Litly  

F—  • 
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It is,therefore ,hunihly pryed that Your 

respected self would be pie ased,in the use of good 

o?fices,to look into ,eXemine this humble represents-

tion and to pses on e benign perussi and sympathetic 

consider t ion thereo 

jX on the heels of recor1s connpcted therewith 

by being sent for,uch ordeve so deemed fit for que-

shing the Letter in 4\ 	UR_/2rJirEcting the Supdt. 

of 1-ost Offices to rel 	the psy end ellowen ce with 

effect from Decembr,1g93 till d;7,tE,  end for directing 

• 	 the Supdt. of Fostu Offices to rcthin me in sCrvicO for 
/ 

the rnds of justice. 

For this ct of klndness,I ohll , ss in 

uty TOUfld ,rver pry. 

Yours ?oithfully, 

d/— .ilo Singh,S/o Lete Khoidum 

Singh,rccidcnt of Thenge Kereng 

Vill'ge,1.0.nd 1.S.i'loireng, 

Olshnupur )istric ,isnipur. 

• 	(o.[-.vi.,Thcnge Koreng). 

Fl- 
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